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following Reports (Hindi and English °

versions) of the Public Accounts
W““c :

(i) Hundred and Eighty-first
Report on action taken by
Government on the recommen-
dations of the Committee
contained in their Hundred and
first Report on ‘Wealth.tax®
relating to the Ministry of
Finance,

(ii) Hundred and eighty-seventh
Report on action taken by
Government on the recommen..
dations of the Committee
contained in their Hundred and
Seventh Report on ‘Replace-
ment of Assets on the Railways
Rolling Stock Purchases and
Stores, Works and Earnings'
relating to the Ministry of
Railways.

(lil)) Hundred and cighty-eighth
Report on action taken by
Government on the recommen-
dations of the Committee
contained in ‘their Hundred
and Twenty-second Report on
<All India Handicrafts Board’
relating to the Ministry of
Commerce.

12,19 brs.

ESTIMATES COMMITTEE

Sixty-fth Report

SHRI BANSI LAL (Bhiwani): I beg
to present the Sixty-fifth Report (Hindi
and English versions) of the Estimate
Oommittee.on Action Taken by Govern-
meft-on the recommendations contained
in ‘ths. Fortysninth Report of the
Commmnitteo-on the Ministry of Home
Affuirg=—Polioe (Including CBI),

CHAITRA 23, 1906 (SAKA)

Mental Health Bl 254

12.20.brs.
MENTAL HEALTH BILL

Concurrence In Rajya Sabha recommen-
datlon to appoint Member to- Joint
Committee

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND) : I beg to move

“That this House concurs in the
recommendation of Rajya Sabha
that Lok Sabha do appoint a
member to the joint Committes
of the Houses on the Mental
Health Bill, 1981, in the
- vacancy causeed by the death
of Shri Mohd. Yusuf and
resolves that Shri V. S. Vijayara.
ghavan be pominated to the said
Joint Committee to £l the
vacancy.”’

MR. SPEAKER : The question is :

«That this House concurs in the
recommendation of Rajya Sabha
that Lok Sabha do appointa
member to the Joint Committee
of the Houses on Mecntal Health
Bill, 1981’ in the vacancy caused
by the death of Shri Mohd. Yusuf.
and recsolves that Shri V, 8.
Vijayaraghavan be nominated to
the said Joint Committed to fill
the vacancy.”’

The motion was adopted,

{ Interryptions)**

MR. SPEAKER : I have not allow-
ed anybody

(Intterryptions)**
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(Interruptions)**

**  Not reoorded,




